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PER: S.K. MOHANTY  
   

 Heard both sides.  
 

2. This miscellaneous application is filed by the appellant praying for 

withdrawal of the appeal.  Since the appellant themselves prayed for 

withdrawing the appeal, the prayer made by the appellant is considered 

and accordingly, the appeal is dismissed as withdrawn. Miscellaneous 

application stands disposed of. 

(Dictated and pronounced in open court)  
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